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LOK SABRA 

WednesdaY, July 30, 1980/Sravana 8, 
1902 (Saka) 

The Lok Sabha met at Eleven of 
the Clock. 

[MR. SPEAKER l11 the Chair 1 
ORAL ANSWERS TO QUESTIONS 

Financial ~ta.nce to Maharaakira for 
poUoe HOUSlDg 

*757. SHRI R. K. MHALGI: Will 
the Minister of HO ME AFFAIRS be 
pleased to lay a statement showing: 

(a) the total amount given to the 
Government of Maharashtra durin~ 

1977-78 and 1978-79 under the Central 
loan assistance for Police housini:; 

(b) how many tenements were con-
structed during the period with tb!8 
Central assistance in Maharashtra; 

(c) whether there are any Central 
cuidelinea to tha t effect; and 

(d) how much amount is likely to be 
~ven during 1980-81? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
lb!. 126.53 lakhs. 

(Ib) Central assistance received for 
Police housing was merged by the 
State Government with the Stat.e 
Plan Funds allotted for Police housing 
aDd DO project was specifically ear-
marked for being taken up against 
the Central loan assistance nor sepa-
rate acco'ijnts were maintained. How-
ever, the State Government have 

iJaformed that quarters for 88 Police 

2 

Officer.:; and 1,944 Constables were 
constructed in 1977-78. In 1978-79 
quarters for 38 Police Offie-erc; und 715 
Constables were constructed. 

(~) The Central a93istance was 
intended to construct quarters/bar-
racks for Police personned (non-
gazetted) in the State. No other 
detailed gUidelines, as ,such were 
issued. 

(d) The Police Housing Scheme as 
9 Central Scheme has been d13conti-
nued in 1979-80. Government has, 
however, taken up with the Planning 
Commission 'for the revival of the 
Scheme. When it is so revived, Maha-
rashtra will get it.3 due share from 
the Scheme. 

SHRI R. K. MHALGI: The Central 
aSSIstance to Police housing is really 
a welfare scheme. The National Pollce 
Cor..uni6sion have made a number of 
concrete suggestions for PoliCe hous-
.ng. The Seventh Finance Commis-

sion has also recommended an outlay 
of Rs. 82.86 crores for providing resi-
dential accommodation for the Police 
personnel in 15 States. In view of aU 
thiD, how is it that the Police housing 
~cheme as a central scheme has been 
dJ.scontinued in 1979-801 May I know 
the reasons for it? 

SHRI YOGENDRA MAKWANA: It 
\vas diGcontinued by the previous Gov-
ernment. But the present government 
bas decided to revive it. -SHRI R. K. MHALGI: The previous 
government might have cancelled it 
or discontinued it. May I know the 
reasons why they have done ISO? 

5HRI XOGENDRA MAKW ANA: 
The reasons are best known to them. 
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SHRI SUNIL MAIT'RA: What is 
this reply? Government is a continu. 
ing one. 

SHRI R. K. MHALGI: That mus\ 
be for some reasons. I want those 

reasons. 
SHRI YOGENDRA MAKWANA: 

The reasons are not assigned. They 
have discontinued it. Now we are 
reviving it. 

SHRI R. K. MHALGI: My question 
is: whether it is this Government or 
that Government, does not arille. The 
Echerne was there in existence for 
ten years since 1971 and it hau been 
discontinued. Of course, there must 
lJp some re~ons. What are those 
reaSons? 

SHRI YOGENDRA MAKWANA: 
The National Developn1cnt Council 
decided to transfer this scheme to 
the State Government:;. 

SHRI BHAGWAT JHA AZAD: 
Say that. 

SHRI R. K. MHALGI: My second 
supplementary is this. The All India 
• verage of 'Pollee housmg is 58.2 per 
cent and in Mahara3htra alone 42,771 
Police personnel are at present 
entitled to rent-free housing. I want 
to know when the average of Police 
houslng w(Juld rise upto 75 per cpnt 
and what are the new schemel3 under 
consideration? 

SHRI YOGENDRA MAKWANA: 
5ir, it will be the endeavour of the 
Government to increase the number 
of houses for the po lice personnel. So 
fc.-r a13 the Seventh Finance Com .. 
rnisslon is concerned, they have allot.-
te-d funds to fifteen States. For the 
rest of the States, the Central Gov-
ernment proposes to give according 
to the Plan. 

Sale of UnUcensed Liquor In DeUd 

·758. SHRI ARJUN SETHI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether some unlicensed liqUOr 
manufacturing and selling places In 

Delhi were raided during the lUt 
three years; 

(b) if so, the number of persons 
arrested, prosecuted and punishecl U 
a result of such raids; and 

(c) whether Government have con-
ducted any survey regarding the num-
ber of persons who are consumi~ 

illicit liquor and other liquor in the 
Capital? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) Yes, Sir. 

(b) 52 persons were arrested as a 
result 'of raids conducted On the liquor 
man\.1facturing placE!G during the year 
i977 -79. Four persons out of these 
were convicted while one person was 
discharged. The cases against the 
rema1ning 47 persons fire pending trial 
in the Courts. Besides eight peroonti 
were arrested as a result of l3ix raids 
conducted during the year 1980 (Upto 
June 198Q.) and their caE:les are under 
j T} vestiga tion. 

(c) No, Sir . 

SHRI ARJUN SETHI: Mr. Speaker, 
&ir, one of the reasons for increase 
in the illicit liquor trade is bet:ause 
of easy ,-cquittal by the courts in 
such cases; the procedure is such that 
.i1 takes Lhne to dispose of the cases 
tJy the court. 

May I ask the hon. Minister whe-
ther any specific steps have been 
t.f' ken by Governmen1 in this regard 
~Jo that they can bring a comprehen-
sh·e legislation in the context of :;uch 
cases to nrovide summary trial for 
thE offenders? 

SHRI YOGENDRA MAKWANA: 
We can, of cotlrse, decreoo~ this by 
~ducating ~he :Qubllc. That has been 
taken up by the Central Government. 

SHRI ARJUN SETHI: In the con-
text of the recent incidents in Delhi 
that have led to deaths in some cases 
due to consumption of spurious or 
poisonous Uquor, may I know what 




